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IN THE CENTRAL ADMINISTRATIVE TKIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0.A.No. 1040/91 ' | | Date of Order: 4-6-1992

BET.EEN:

S .Rama Rao
A N_D,

Applicant,

=
.

Union of India, . rep, by
the Secretary, Communizations,
banchar Bhavan, New Delhi,

8]
.

The Director General,
Telecommunications,
Senchar Bhavan,

New Delhi,

3. The Chief Generalﬁganager,

Telec.m,” Kar ..
Bangaie-;ej#mahvoﬁwa% 0@6719“‘)41%% 47&&9.1.-__.3

4, K.3i geswgreé hac, PI\)& | -J 'S«DO CS&’O

Ass Engineer, e Devoytem o emhe

Dy » Hadsan, CAar e g %1

Ka .e hespDndents._

- Counsel for the Applicent .+ Mr,D.Madhava Reddy
Counsel for the kespondents .. Mr . N,R.Devraj
. . [} .

CORAM ;

HON'BIE SHKI R.BALASUBRAMAN IAN, MEMS3EK (ADMY, )

HON'SBLE SHRI T.CHANDRASEKHARA REDDY , MEMBER (JUDL, )

(Order of the Dlv151on Bench delivered, by

Hon'ble bﬁrl T. Chandrasekhara Reddy, Member (Judl.,} ).
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Mr., D, Madhava Reddy, Advocate for the applicant

are present. Heard both sides.

2.  OA Nos.1599/87, 1125/88, 1673/87, 2141,
%2139/88;1597 & 1671/87 had been filed before the C.ALT.,‘
Principal Bench, New Delhi by the applicants who are
similarly placed in all‘respects'as the applicants in the .
present OA,fbr_the'very came reliefs the applicants ha&e
prayed for.in the present CA, The Principal Bench as ﬁer
fhe Judgement dated 7.6.1991 had allowed all the éaid
.OAs by giving aprropriate directions. As égéinst the
said Judgements, the department (Respondents herein) carriecd
.the matter in appeal by filing Special Leave Petitions to
the Supreme Court. The Supreme Court as per i;s order
dated 6.1.1992 dismissed the S,L.Ps confirming the
Judgements passed by the C.A.T. in the above referred Oas.
So, as could Be seen tﬁe‘JudgemEnt of the C,A.T., New Delhi
dated 7.6.1991, passed in the above said OAs had become fonal

in all respects.

3. Whén this OA came up for hearing today,
Mr. N.R.Devraj, . for the reSpOndents/produced a copy

of-thé léftér addrésseé to the Chief General Manzger,
Telecommunications by the Govt, of India,.Min.of Communic%:
tions, dated’1.5.1992.' Itjﬁill be pertineht to extfact |
the relevant portion of the letter which is as foliows:
"In the light of recent Supreme Court decision upholding
the decision of C.A.T.(Principal Bench), the proposal to
revise the seniorify of Telecom. fEngineering Service,Gp.'B'
Officers as per para 206 of P&T M@hual Vol.IV, as well as
to frame fresh Ail India Eligibility ListIOf Junior Telecom
Officers for promotion to TeleCOm.Engineefing Sérvices,
~Group’B' in accordance wifﬁ ééid pafé 206, i=s under

consideration of the Department."

T O Y¥-57£D



By P

[ L]

-
o
.

Copy to:-
1, Secretary, Communications, Union of India, Sanchar Bhavan,
New Delhi,
2. The Dlrpctor General Telecommunlcatibns, Sanchar Bﬁavan,
New Delhi.
3. The Chief General Manager, Telpcomk Karnataka—etfe%e .
| Bangaloras Peoy e—atfav @—L—-«.vw, 5,4.79%.1—-@
4, < ,
Karnataka. P /‘JW‘*’G‘ 5.p O C,m-@ Chrarom marx Q' - ﬂyﬁw
5. One copy te Sri, D,Mahdava Reddy, advocate, H.No0.9-23,
Dilsukhnagar, Hyd. '
6. One copy to Sri. N.R,Devaraj, Addl. CGSC, CAT, Hyd.
7. One copy to Hon'ble Mr, T,Chandra Sekhar Reddy, Judicial
Member, CAT, Hyd.
8, One spare copy.
Rsm/-
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In view of the said letter we are of the opinion that the
interests of Judtice would be met by deciding this OA by
giving tne very seme Girections that are given in

*

0A,1599,/87 énd batch, o

4. In the result.we direct the £e5pondents

C.A.T. on 7.6, 1991'in 04, 1559/87 and batch tb the applicant

hefein alSO. The aDp11Cdnt sﬁall b? deeméd to have been
"pronoted with effectfrom the dete prior to the date of

promotion of any person who oaQSed departmentcl examinatlon"

subsecuent to the_appllcaqts aqdrtnelr senlorlty to be

revised in TES Group 'B' cadre, The applicant shall also

D& entitled tp‘reﬁixation of the pay with effect ftom the

ssid date. This order shall be impléménted'withi; six

’months irom the date of receipt of the ordeyr, The applicatidn

is disposed of with the said Girections with no order as

to costs,

L aalFanat |

QIJJL;Jb\Aqthava‘ALﬁpv— T e e Ry

| (K. .BALASUBLAMANIAN) © (T.CHA! DRASEKHARA KEDDY)
i _ Member (Admn, ) _ , Member (Judl,)

Dated: 4th June, 1992

: ‘ S _— - (Dictated in the Open Court ' '
}- : ' : Deput l

Contd:,.,.4/-
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THE HON'BLE wxw ' . v.C.

- THE HON'BLE ME.R.BALASUBRAMANIAN:M(A) .
AND

THE HOW'BLE MR.T,CHANDRASEKHAR REDDY: iﬁ
MEMBER ( JUDL)

THE HON'BLE Mh.C.J) ROY 3 MEMBER(JUDL)

‘Dateds é‘/‘/‘l%{h' f

_ —
GREER-/ JUDGMENT

R.AACeh-/ M A NO,

i -
, e
O.A.HNo. ]an/qy \
T shsilog———- (WiPeNow—— )

-
Admitted—arid intexrim directions .
i ed ;

‘f’ﬂ;;sed of with directions ¥
Dism'ssed‘ L
Dism\jlﬁed as witl drawn
_ Dismissed for Defazult,
. R “.A . Order8d/Re jected.

_NeBrder as to costs,
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